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C.P.N0o.171/95 Date of order: 18.2.19%
M.A.No.219/96

Fakruddin : Petitioner
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Bombay & Ors.
Mr.F.V.Calla _ : Counsel for petitioner.
Mr.Manish GShandari ( : Counzezl for respondznts.
CORAM:
Hon'ble Mr.O.P.Sharma, Administrative Member
Hon'ble Mr.Ratan Frakash, Judicial Member.
FER HOW'ELE ME.O.P.SHARPMA, ADMINISTRATIVE MEMRER.

This Contempc Feiition has b2zn filed b7 Shri Fakruddin,

7

18]

praying thérein that thz rveepondents should be called

personally and azked why thsy zhould not be punished for their

o

ag8ed on

1

failure to implement the ordsr m»f thez Tribunal p

25.35.1995 in O.A Ho.650/9d, A1laddin & Ors Va. Union of India &
2. We have heard the learnszd cemnzel for the partiss and
peruszd the veply filed by the rezpondints as also the
additional affidavic £iled by them. The lezarned counszl for the

*
petitioner &accepis thar the Airsctionz of the Trikunal have

applicant in Ioia Divizion. The learned counssl  for the

3. The learnsed counssl for
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that zalary of the pztiticner for a pavi of the period during
which the petitioner worksd in Ajmer Diviasion has not bzen paid

to him so far. However, thiz matter had not kbeen agitated in
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the 0.A and it dcea not arize in rhe Frezent Contempt Petition.
Therzforz, no divsction can be issusd Ly the Tribunal in this
regard.

4. In view of ithe pozition ztated in para 2, above, this

Contezmpt Petition has hecome infructucus and it i3, there
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been dismiszed  as having  becoms infructucus, the Misc.
Applization has also now hecome infructucus. The M.A is,

therefore, Jdizmizsed.

(Patan Pralazh) (O.P.Sharma)
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Member (Judl). Member (Adm) .




